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Amendment 4. In section 19 of the said Act, after sub-section (3) the

Biﬁ’ﬁ&m' following new sub-section shall be inserted, namely :—

ﬁf{v of  (4) The Agricultural Income-tax Officer or the Assistant
Agricultural Income-tax Officer may serve on the principal
officer of a company, who is required to furnish a return under
sub-section (1) or on any person upon whom a notice has been
served under sub-section (2), a notice requiring him, on a date
to be specified therein, to produce, or cause to be produced,
such accounts*or documents as the Agricultural Income-tax
Officer or the Assistant Agricultural Income-tax Officer may
require :

Provided that the Agricultural Income-tax Officer or the
Assistant Agricultural Income-tax Officer shall not require the
production of any account relating to a period more than three
years prior to the previous year.”

Amendment 5. In section 21 of the said Act—
of section 21,
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1947. (1) in sub-section (1), before the words “ Collector of

' Agricultural Income-tax > the words ‘¢ Assistant Collector of
Agricultural Income-tax or the ** shall be inserted ;

(2) in clause (b) of sub-section (1), after the words  with
a notice ’’ the words, figures and brackets ‘‘ under sub-
section (4) of section 19 or ” shall be inserted ; and

(3) in sub-gection (4), before the words ¢ the Agricultural
Income-tax Officer *” the words ¢ the Assistant Collector of Agri-
cultural Income-tax or ”’ shall be inserted.

Amendment 6. In sub-sections (1), (2) and (3) of section 22 of the said
of section 22, Act, for the word  Collector ”* the words ¢ Assistant Collector”

g‘i"ls% ﬁ?ﬁ shall be substituted.

1947,

Amendment 7. In section 34 of the said Act, for the word ¢ Collector”

8‘;.?;?%3 % the words “Assistant Collector >’ shall be substituted.

XXIV of
1947,

Insertion 8. After section 41 of the said Act, the following secticn

of & new shall be inserted, namely :—
section 41-A
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Disslogtire “ 41-A. (1) All particulars contained in any statement made’
of infor- return furnished, or accounts or documents prcduced under the
mation by  provisions of this Act or in any evidence given cr affidavit or
:ef::‘}': deposition made, in the course of any proceedings under this Aot
" other than proceedings under this Chapter, or in any record of

any assessment proceeding or any procceding reliting to the

recovery of » demand prepared for the purposes of this Act,

shall be treated as confidential, and no withstanding anything

contained in the Indian Evidence Aect, 1872, no court I of 1878

shall, save as provided in this Act, be entitled to require any
public servant to produce before it any such return, accounts,
documents or record or any part of any such reccrd, or to give

evidence before it in resp et thereof,
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